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Mr. Deputy-Speaker: The hon.
Member might continue on Monday.

15:01 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

TWENTY-SEVENTH REPORT

Shri Balasaheb Patil (Miraj): 1 beg
to move:

“That this House agrees with
the Twenty-Seventh-Report of the
Committee on Private Members’
Biils and Resolutions presented to
the“!louse on the 17th September,
19!
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and Resolutions
isalr. Deputy-Speaker: The quutiom

‘“That this House agrees with
the Twenty-Seventh Report of the
Committee on Private Members’
Bills and Resolutions presented to
the House on the 17th September,
1958.”.

The motion was adopted.

Sardar A. 8. Salgal (Janjgir): 1
have tabled an anlendment to this
motion.

Mr. Depaty-Speaker: I was looking
towards the Member, but he did not
get up. So, what could I do?

Sardar A. S. Saigal: Unless you
place the motion before the House,
how could I move my amendment?

Mr. Deputy-Speaker: When I looked
at the Member, he ought to have got
up.

Sardar A. 8. Saigal: After he had
moved the motion, I was standing.

Mr. Deputy-Speaker: [ looked at
the hon. Member to find out whether
he was prepared to move it, but he
did not get up.

Sardar A. S. Salgal: I had given
notice of it yesterday.
Mr. Deputy-Speaker: Anyhow, we

can see that afterwards, because the
hon. Member's Bill is not perhaps
being taken up today.

Sardar A. S. Saigal: But the motion
is being adopted today.

Mr. Deputy-Speaker: The House can
modify it at any time it likes. Now
that the motion has been adopted, the
hon. Member can take that oppor-
tunity next time.when this Bill would
be coming up. Since his Bill is not
coming up today, it would not
materially affect him. That is what |
am submitting. I am not barring him
out. So, he should not feel dis-
appointed at that.





